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done ? This is a question of privilege. In 
fibe Prime Minister's meeting which she 
addressed, there were slogans shouted in 
favour of B&ngia Desh.

SHRI VIKRAM CHAND MAHAJAN 
(Kangra) : It is not a question oi shouting 
slogans. The conviction is for defying the 
ban. Don't take a perverse attitude of 
everything.

&HR1 S. M. BANERJEE : To shout 
slogans in support of Bangla Desh is my 
privilege. The Magistrate should not be 
allowed to convict a person tor this

SHRI R. V. BADE (Khargone) : I sug­
gest that we may not waste our time on 
this.

MR. SPEAKER : Don't go again.

SHRI S. M. BANERJEE . Shouting 
slogan in favour of Bangla Desh is not a 
guilt (Interruption).

MR. SPEAKER : Mr Banerjee, there 
is a limit to it.

SHRI S. M BANERJEE This is a 
case of privilege. (Interruption)
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SHRI PILOO MODY: May 1 remind 
Mr. Banerjee that it is he who makes the 
laws and changes the laws ?

SHRI S. M. BANERJEE : It is not I 
who makes the laws, Sir. There is Sec. 144 
Under this section you can arrest me, but 
not for shouting slogans for Bangla Desh. 
(Intenup tion).

MR. SPEAKER : Mr. Banerjee, may 1 
request you—will you please keep sitting ? 
There is certain decorum in the House which 
should bo observed. Why a it you not \W 
tening to the Chair ? {Interruption).

THE MINISTER OF STATE IN THfi 
MINISTRY OF FINANCE (SHRI K. K. 
GANESH): On behalf of Shri Y. B. 
Chavan, I beg to move for leave to intro* 
duce a Bill to determine the conditio*! of 
service of the Comptroller and Auditor* 
General of India and to prescribe hi* duties 
and powers and for matters connected there* 
with or incidental thereto.

MR. SPEAKER: Please wait. There 
are two items before this. 1 am so sorry. 
When you make such a noise, I really 
wonder how the Chair can function. It has 
distracted my attention. I am very happy
I did not put the question. Otherwise 
it will be very difficult. Shri K. N. 
Tiwary.

12.12 hrs.

ESTIMATES COMMITTEE 

Fourth Report amp Minutes

SHRI K. N. TIWARY (Bettiah) : Sir, 1 
beg to present the following Report and 
Minutes of the Estimates Committee :

(]) Fourth Report on the Ministry of 
Labour and Rehabilitation (Depart 
ment of Labour and Employ* 
ment)—Workers’ Education Pro­
gramme.

(2) Minutes of the sittings of the 
Estimates Committee relating to 
the Fourth Report on the Ministry 
of Labour and Rehabilitation, 
(Department of Labour and Em* 
ploymentJ—Workers’ Education 
Programme.

PUBLIC ACCOUNTS COMMITTEE 

N inth Rfport

SHRI SEZHIYAN (Kumbakonam): 
Sir, I beg to present the Ninth Report of 
the PubKc Accouuts Committee regarding 
Audit Report (Civil), 1970 and Appropria­
tion Accounts (Civil) 19*3-69 relating to the 
Ministry of Education and Youth Services, 
University Grants Commission and Council 
of Scientific and Industrial Rmuttett,


